IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

Dated: This the é“ day | of _Bﬁ?égﬂ,/TQQS.

ORIGINAL APPLTATION [§0. 731 OF 1993,

Hone'ble Mre S,0as Oipta, Member(A)
Hon'ble Mr, T,L.Venpa, Member(3d).

Krishna furari Gupta, s/o l3te Sri Chhittar Mmal,
Postal Assistnt, Agra Fort] H.@, Agra - 3,

400 APPLIC ANT,
By Advocete Shri R.K.Tewarildé A.K.Tripathi,

Ve s

1. Senior Supdt. of Post Offfices, Agra -1,
2+ Director, Postal Services, c/o Postmaster Gemeral, Agra.

J 3¢ Chairman, Postal Services Boerd, Postal Directorate,New Delhi-1,
4o Union of India, through secretary, Ministry of Communicaticn

New Delhi, s
oo pleess RESPDN‘JENTS

By Advoccate shri S.,C., Tripathi.

0 RIDE R,

By Hon'ble Mr, T,L, Verma, Member(J),

. ; Sub-Post Dffice
The lapplicant while yprking as Assist ont Postmaster,Bichpuri

was put under suspension on|P0.9.,1972 on the allegatign that he
h&d committed criminal misspgropriation of #.21900.15 by

withdrawing the same from difjferent 5aving Bank Accounts during

/

/

the period 1971=72, in contepplatioh of disciplinary proxeedings.
The meztier was also reported |to the police, After registering a
case agsinst the applicant &jd Ram Murari Gupta under Section
409 IPC the| police submitted|charge sheet ageinst them, The

spplicant wgs tried of the ggid offence in the Court of 0.P.Agrawal,

Additional Munsif Magistrate) Agra, The trial court acquitted
)€;¢ the zpplicant by giving him [penefit of doubt, by order dated
i 4 44,1988, he appeal againg§{ acquittal filed by the State in

the High C
dated 7.5n1 920

rt of Judicaturd|at Allahabad was dismissed by order

23 The |suspension of the|epplicant was revoked by the
8+8.1988 (Annexjfe A-3) ond the applicant was directed

to join as P.A, Fatehabad Syp-Fost-0ffice. According to the

L
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applicant, he was put unger Suspension for the reason that

a crimipal case hzd been registered ag.inst him and the

Sameé was pending, As the spplicant was acquitted by the

Magistriste of the charges 1

evelled agninst him, the competent

authority should heave pddsed orders =s to how the pdriod of

Y

Suspension was to be tredted along with the order revoking

his suspension,

3 in@ further case|jof the zpplicant is that while he

was unNder suspension thelfre

commendations of the III and IV

Pay Revision Commission uere implemented with effect from

16141973 and 1,1.1986 res

dations |of the Pay Revis

basic pay of the grade i

o) 1

proportion to the increzsé

as such |the subsistﬁgce

but the same was not doné

put to flinancial loss,

prayed that the differendég

and sdmi G

at

sible to the app

thereon at the

i
at the applican

h effect from 30

4o i
Grade wi 1
thereafter, uWhile he wags
d the applicant!

kept its recomm

cant was honourab
appPropriation by thd cri;

given promotion in terms

Instead of doing so, the

applicant for promotion to
? 9|

0,P.C. , which might hove

b
to Lower |Selecyion Greade,

was highly unjust, becausg
considere

promotion scheme viz, for g

pectively, In terms of the recommen=—
on Commissions there was rise in the

which the applicant was working and

ow=nce should have been raised in
in the bssic pay of the applicant,
a8 a result the applicant has been
this application, the applicant has
of the subsistgnce allowance paid
cant be directed to be paid with

e of 12% per annum,

is stated
., Wduye Fb'promotion to Lower Selection

11983 and Higher Selection Grade
nder suyspension, the DePeC, yinfact,

case for promotion to Lower Selection

ndation in segled cover as is apparent

tention of the applicant is that

eve opened the sealed cover after

aquitted of the charges of mis=-

nal Court and he should hav@ been
off recommendztion of the O.PC,

pSpondents again pleced the case of the

promotion of Postal Assistant

This, eccording to the gpplicant,
the applicant had aslready been

by the O,P.C, fipr his promotion to one-time time=bound

romotion to Lower Selection Grade and

the recommend:tion of the |D.P.C, had been lept in sealed wver,




Sa This application hag

tragt the period of suspens

on dyty f'm:" all purposes,
to open the seslsd cover con
8,0.C. reﬂrdmg promotion

Grade in sccordgnce with o

errears uf‘ pay and allowe
tion to promote the epplica
effect from 1,10,1991 with
ing arrsars of pay eto,

"

i
The respondents have

s thersfore, besen filed by
irection to the respendents to

from 30.9.72 to 11,8,1986 as

including grant of pey otc, and
alning the recomsendatics of the
of the applicant to lower Selection
Setizd timsebound promaticn scale

s and far issuing & further dirdce

to Higher Seléetion Lrade, with

all conseguential bensfits,include

reslsted the claim of the

spplicant, ‘Accarding to the respondents, the spplicant was
put under wspmaisa in contemplotion of departmental
proceeding on the allegation of misappropriation of public

mongy, The disciplinavy pr
abayance beceuse of the pand
ings, Onae the applicant ha
of doubt, the respomdents co
procesding egaeinat the eppli
Initiation of the disciplin
delayad, on eccount of noner
filed im the Court of Magist
The disclplinary proceeding
period of suspensiocn can onl
of the disciplinary proceading
itaslf, It Lls stated that ¢
also will depend upor the re
a8 such the sm cannot be al
diaciplinnny‘pmcmding is f

6. The first question t

ading, houn;ar, was kapt im

cy of the crimimal procesd.
been seguitied by giving benefit
mplate to take disciplinary

t for his departmental lapses,
action, Lt is suid, has besn
elpt of relsvant records

ts in the criminal procaeeding,
s not been disposed of, The
be declded after conclusion
33 on the beais of final prders

4im of the applicant for promotion

1t of the discislinary action and
owad to the spplicant till the
ally disposeq pf‘.

at falls for our comsideration

is whether the suspensica of
iavalvemnt in ths criminel ¢
diwipbinary procoeding. It i
the applmant was put under
30.9,1572, The suspension ord
party, The res;ontents,have,b
of the counler affigaylt that

suspension in contemplation of

applicent was becayse of hie
e or ir comtemplation of
adpittad by both sides that
spension with effect from

F hag not been filed by either
over, asserted in paragraph 11
Lhe epplicent was placed under
disciplinery proceedings, From




the syerments meda in paragraph 3
arfidavit, it would appear Lhat &
Folice for the first time on 3,11

dated 9.11.1972 and, theresfter, o

appropristion of R.6,700/« was de
under susponaiea‘hy the crder da
before the mettsr was reported to

circumstances, it follows that sus

involvement in a crisinal case,
procesding.

In visw of the foregoing
that ariees for consideratiom is

gnder legel obligetion to reguiariee

of the applicant while passing ¢

Accerding to the applicent, soon 2
charge levelled ageinat him by com

dente should have sute-g b decle

from 36.9319?2 to 16.851988 in tey

follows =

'FoR, 54=i(1) Where the
retirement of a Governwent serven

ard such Governmani servent is red

further inc.iry, the periocd from

regularised and the Govermment ser
alliowances in accordence with the

or {3) subject tu the direction,

3{2){i) Where the dismissg

retirement of a
aside by the cou
nponecompllonce w
4fclevee (1) or

the Constitution 4

on merits, the

to te the provielie

e paid such 1§

the pay and allow
been entitled had

or compulsorily
sgch dismissal,
as the case may

determine, arter |
servant or the g

inyg the repressn
in that connecti

f the supplamentery counter
nE case wos reported to the
972, by letter no F=58.2"72-73
381973, when further mise
peted, The spplicent, was put
i 38,9,1972 i.8, to say 3 monthe .o
p Police for acticn, In thess
peneion of the ssplicant was not for
in contemplation of disciplimary

ponclusion the secend guestion
hether the respondents were

the perlod ef suspension

prs revoking his suspension,
fter he was acquitied of the
petent court of law, the respone
pd the pericd of his syspension
e of FR Sd4-A&, which reads as

dismisssl, removal or compulsory
is set eside by & court of leaw
wotated without holding any
absencee from Cubty shall bhe

yont shall be paid pey and
rovisions of sub=rule{(2)

" any, of the court,

remogval or compulsory

svernment servant servant is set

sclaly on the ground of

Lh the requiresents of

tleuse (2) of Article 311 | of

# where he is not exonerated

svsranent servent shall, sufject

3 of suberule {7) of rule 34,

pmount{not Meing the whole) of
wnaes § to which he woule have

he not been sisamissed, removed

btired, or suspended priot to

moval oF compulsory retirement,
as the competent suthority mey determi

sdving notice to the Goverrmeant

antum proposed and &rter consider-

ation, it any, submittea oy him,

within euch period 2§which

3

in nu case shall exoeed eixty ways rrom the

date on which t
may b8 speciried

(i)

The periot Interw
disuissal, reapvd

inotice has been served)y as
the netice;

ning tetween the sate or
or compuluory reliresent

ineluuing the psrica o1 suspeénslion pregeaing




of the
removal
Suspens
retirem
shall b
for ful
have be
compuls
removal

sub=-rul
which s

servant
amount,
period
rec.irem
admissi
e arned
to the

T A

above d
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as the ca
of the cou
with the p
Rule 54.)

case, the periocd

ent, as the case
e trested es duty

en entitled, had
orily retired or

uch allowa-nces ar

on his reinstatg
if any, earned b
between the d:te
ent and the date
ble under this 1y
during the employ
Lovernment servan

plain

such dismigsal, removzl or compulsory retirement,

(3) If the dismigg=l, removal or compulsory retirement
of a Goyernment sServant

or compulsory reffirement including the period of
ion preceding suc

I pay and allow-ndes for the period, to which he would

or compulsory rdgtirement, as the case may be,

(4)The payment ofi|allowances under sub-rule (2) or
e(3) shall be sub]

(5) Any payment mfde under this rule to a Government

reading of the provisions of F,R.,54-A extracted

may be, and the date of judgment
t shall be regularised in zcord-nce
ovisions contained in sub=-rule(5( of

s set aside by the court on the merits
ntervening between the date of dismisseal,

dismissal, removal or compulsory
ay be, and the date of reinstatement
for all purposes znd he &hall be paid

Je not been dismissed, removed or
uspended prior to such dismissal,

Jject to all other conditions under
¢ admissible.

ent shall be subject to adjustment of the
him through an employment during the
f dismissal, removal or compulsory

f reinstatement, Where the emoluments

e are equal to or less than those

ent elsewhere, nothing shall be paid

d

isclose: that thé

dismis

servant is set a=side by

servan
The pe
to be

pay an
or (3)
the in
remove
ofF.R

fLts

Be

suspen
his ret
suspen
shall

aly, removal or c

is reinstated w
iod of =bsence f
egularised and €

allows=nCes &CcCco
subject to the d

tant case, the a

nor compulsoril
54~-A has no appl

f the csse befor

Rule 54-B runs a

'F.R,54-B.(1) W
ed is feinstated
irement(includin
ion ) the author
onsider and make

(a) regarding t
the Govern
ending with

retirement (|lincluding premature retirement),{
|

$e provisions epply to cases, where
npulsory retirement of a Gouvernment

b court of law and such Government
thout holding any further inquiry.

bm sl duty in such cases is Required
g Government servent is to be paid
ding to the provisiocns of sub-rule(2)
rection, if any, of the court, In
blicant had neither been dismissed nor
retired and as such the provisions
cation direct or indirect to the

USe

followss

en a Government servant who has been
S(or would have been so reinstated butd{
premat ure retirement) while under
ty competent to order reinstatement
2 specifix order =

pay and allowaznces to be paid to
t servaent for the period of suspension
einstatement of 1{the date of his



- B
as the

whethez

¢ase may be, and

(b)

as ap

(2) Notwithstand
where
discipbinary or the cou
are concluded, the peri
suspension and the date
for all purposes and hig
sllow=nces for that per
had he |not been suspendg
subsistiance allowgnCe &

U

(3) Where the aut
he opinion that f
ernment servant
e(8) be paid the
aye been entitleq

Provided that whe

ent servant had
table to the Gove
opportunity to m
om the date on w
ed on him() and a
submitted by hi
that the Go

of suc

poses,

(5) In cases ot
(3) the Governm
sub=-rules(8) an
le) of the pay a
d had he not bee
ermine, after gi
quantum proposed
submitted by hi
ich in no case sha
he notice has be

(6) where suspeng

isciplinary or the

Government serva

ol between the date between the

shall, subject to the provisions of

ppen del ayed due to reasons directly

e

ces as it may determine,

or not the said period shall be treated
riod spent on duty,

ng anything contained in rule 53,
t under suspension dies before the
proceedings instituted against him

bf death shall be treated as duty
family shall be paid the full pay and
pd to which he would have bsen entitled
i, subject to adjustment in respect of
re ady P aid .

hority competent to order reinstatement
he suspension was wholly unjustiried

full pay and allowances to which he
, had he not been suspendeds}

re such authority is of the opinion that
roceedings instituted against the

nment servant, it may, after giving
ke his representation 3Quwithin sixty
ich the communication in this regard
r considering the representation
direct, for reasons to be recorded
ernment servant shall be paid for the
such 30amount(not being the whole)

r than those falling under| sub=rule

r sercant shall, subject to the provi=-
(9) be paid such 4)) amount{not being
allowanceé to which he would have been

suspended, as the competent authority

ing notice to the Gevernment servant

and after considering the representation,
in that connection within such period

1 exceed sixty days from the date on

served ) Jas may be specified in the

ion is revoked pending finalisation of
court proceedings, any order passed

sb=-rule (1) bef
the Government
after the conclu
ed in sub-rule(
visions of sub=-D

(7) In e case f
ension shall not
the competent au
e so counted fop

unless 1

shall

Provided that if]

e the conclusion of the proceedings,
ervant, shall be reviewed on its own
ion of the proceedings by the authority
who shall make an order according to
le (3) or sub-rule(5), as the case may be,

11ing under sub-rule(5), the period

be treated as a period spent on duty unle
hority specifically directs that it

any specified purpose:

the Government servant so qesires the
\



ey

such authority may order [f
converted into leave of af
Government servant,

WOTE: = The order
the preceding proviso shal

shall be

(

(8
(3) or sy
which suc

(9

sub=-rule(
subsistamce allow.nce and
Rule 53,
e It is clear from su

a) extraordinary

Servant,
) The payment of

b-rule(5) shall b
h allowances are

) WThe amount] d

opinion

servent,

the full

to had he
in a case
shall be

Sub- rule
under sub
will be a
fall unde
pending f
against t
Suspensio
proceedin
public m
bank =cc

therefore

counsel f

the authority competent tg
&

hat the suspensig

hall, subject td

reated ss a peri
5) comes into op
rule (2) and (3)

trected, becaise

hat §he period of suspension shall be
y kind due a=nd admissible to the

of the competent authority under
1 be absolute and no higher sanction

necessary for the grant of :-

leave in excess of three months in

the case of temporary Government servant; and

(b) leave of any Kind in excess of five years in the
case of permappnt or quasi permznent Government

ellow nces under sub-rule(2), sub-rule
P Subject to all other conditions under
edmissible,

ptermined under the proviso to

3) or under sub-tyle(5) shall not be less than the

bther allow-nces admissible uynder

b-rule (3) of F.,R.54~B that where
order reinstatement is of the

Mm was \q&,unjustified, the Government
the provisions of sub=-rule(8) be paid
$, which he would have been éntitled
gd. Sub-rule (4) makes it clear that
B-rule(3), the period of suspension

9d spent on duty for all purposes,
gration if the case does notzfall

4 In the instant case, sub-rile ( 5)

the case of the applicant dyes not

sub-rule (3). We have already noticed sbove that

gy and allow-nce
not been suspend
falling under sy

nal disposal of
e spplicant, it
of the applican
on the allegati
ey by withdrawin

nts, was unjusti

T the applicant

tihe disciplinary proceeding drawn
is not possible to hold that the

tl in contemplation of disciplinary
gn that he h=zd misapprOpriatgd

gl the same from different Saﬁings
flied X AWl K KMMRMXHIERRRNN ime,

n| the contention of the learﬁed

that the respondents should have

1 find no merit i




« 81
decided| the nature of thd eriod of Suspension simultaneously
with the order whereby the SuSpension of the applicant was
revoked and the same not||h-ving been done, the aplicant
would be deemed to be trHated on duty during the aforesaid

period of suspension for||all practical purposes,

i

18, This leads next Ho the consideration of the question
amm
whether |the respondents were underL?bligation to enhance

the amoynt of SubSisteDc allow-nce in proportion wiéh the
incfease in his bazsic pay| after implementation of third and
fourth Aay Revision Comm $Sions' recommendations, In this

A J
connectioi??f;?;3 appears|to be relevant, which is reproduced

belowg=

FeRe23, The holdér of a post, the pay of which is
changed, shall be treated|as if he were transferred to a new
post on| the new pay; prayided that he may at his option
retain his old pay until |§he date on which he has earned

his next| or any subsequenfi increment on the ald scale, or
until he vecates his post||or ceases to draw pay on that timee
scale, The option once exdrcised isg final,!

5 8 tegarding the queldtion ®whether a Government servant
under suspension might gide an option to elect any revised
scale of| pay, which might||be introduced in respect of the

post held by him immediatgly prior to his Suspension, the
Government of India has decided that the cases in which the
revised scale of pay takes$| effect from a date prior to the date
of suspension, the Government servant should be allowed to
exercise the option under|f.R, 23 even if the period, during
which he has to exercise the option falls within the period

of Suspension, He will bg|entitled to thebenefits of incresse
in pay, if any, in respect|of the duty period before suspension
#nd also |in the subsistande¢ allow.nce for the period of
suspension, a8 a reault of|such option, In thee cases‘in

which the revised scale of|pay takes effect from thedate




A

=9

falling within the peri

servant should be all

under |Suspension. The
accrue to him in respe
after |his reinstatemen
the period of suspensi
recommendation of the
with gf ect from 1.1.1
IV Pay Commission was
Both the dates on whic
IV Pay Commissions yer

of The &
of sugpensiong In tha

to the decisions of th
the applicent had the
but the benefit of opt
respect of the period
depending on the feact
treated as on duty or
of the applicant will I

on the final conclusion

is still pending, Acc

od of suspension, the Government

:
ed to opt under F,R, 23 even while

bene fit of option will, however,

t of the period of suspension only
depending on the fact it whether

n is treated as on duty or mot, The
II Revision Committee came into force

73 and the recommendation of the

mplemented with effect from 1,1,1986,

the recommendations of the III and
vgigen effect fall within the period
view of the matter and having regard
Government of India referred to above
ption to elect the new scale of pay,

bn would be aveilable to him in

f suspension only after his reinstatement
hether the period of suspension is

bt; Whether the period of éuSpenSion

e treated as on duty or noty will depend
of the departmental proceeding, which

rding to F,R, 23 the applicant would be

treated as if he had bepn transferred to the new post on a

new p after the impl
the P
his olild pay until the d
increment or untill he
pay on that time~scale,
exercised his option to

That being so, he would

to a new post carrying

II1 and Iv pay Revision

entation of the recommendations of

Revision Commisgion provided he elects to retain

ete he earned his next or s;bsequent
yacates his post or ceases tj:o draw

The gpplicant does not ap;]ﬁear to have
retain his old pay in terms of F.R.23.
be deemed to have been traﬁsferred

Lhe scale of pay as rec ommended by the

Commissions, The benefit of the same
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however, will be available to hip only after the nagyre

of his absunce during the period of Suspension is decided
after the tonclusion of ke disciplinary prufeedingsiin view
of the decision of Goverfiment of India re ferred to above,

In any vyiew of the mattep, the applicant will pe entitled

to the difference of the|pay as may be fixed on the basis

oftthe increase tRCommer - by the IIf’gnd IV pay Revision

Commission and the amount lalresdy paid by way of subsisténce

zllovance,
12, We now move on to € consideration of the question
whether the Prayer of the |ppplicant for issying a direction
to the respondents tg open|the sealdcoyer containing recommen-

dation of| the D.P.C, Tegarding his promotion to ]lower selection

grade without the departmental proceedings being fihally

disposed of and promote hi retrospectively in terms of

Tecommendation of the D.P.8} with a11 ConsSequential benefits
including arrears of pay, [In the normal Course, issuidg
of such direction may not be considered appropriate, The

instant tase, however, stands on a different footing, The
Treason for |the delay in conclluding the diSciplinary proceeding,
@ given by the reéSpondents |fin their Counter reply is pendency

of appeal against acquittal 4| fited by the State in the High

Court and Non-avail ability qf the records filed in the Criminal

Courts in Connection with tHd trial of the accused, After

the applicant had been aqiifited by giving bere fit of doubt,
hihesa . ,
> the respondents @ould have amed the disciplinary proceeding

against the applicant and conmcluded the same notwithstanding

the fa£t that the State pisas Poved the High Court in its |
@ppellate jurisdiction against the judgment of a:quittalipaSSSd
by the lower court, &ssuming, however, that the rBSpondenks

were juscified in not Tesuming the disciplinary proceeding

pending appeal 2g,inst acquittpl in the High Court, we dee

e ———
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no justirimﬁﬁ feasen not to onplets tha game arter tha
poal Byainet the scquitta) a8 aisuissen on 7,5,1592,

13, The

gpplicent has pe froeg

rom service with

@rrect room J;.WQS on attsining the agd® ar Svperanmyation,

Hac the Tesp
|

rélevent records rrom the cwrg of

ents made sincepe a8y

tolts to obtain the
the Magiotrate, the

us.sciplinary brucaeoings Sould have tppn completed terore hig

retiremant m# Recessery action on

tha Tecommencation gf the

SeFele coula have been taken ang tha applicant woyle have pean

Promoted, hat he been Yourd ng guilty oy “isciplinary & thority,

The deluy an t*'m part of the p

Gisciplinary p#woammgs has res

Bnd increaseg Selstence allow ce

aluc the samg 111 eivect the sattl
The reason giv

81 the discipl &Ry proceedings di g

ty tha High ijt ls non~receipt

There is not even 8 ohlt or pmpe

I

that the Tesponuents hea bean PULSy
right serrest, The sourt or b

Ara :
tha a% B0 a8 to ceuse stah
ing the recoras iilev oy them in

ot ab a3l satiasrieo with the res

-only his claim rop promotion

has teen gsnieq to him e

rar the celey {n Glaposal

G the appeal was wisuiseiu

of the relevant recorus,

on the recorg te phoy

: v
ing the mattep bobhedr

Fagistrate 4s not across

1 abnorma} Galaoy in oDatife

the Court o the Magiutrate ue are

phs glven vy the responuenty

Ter the .elay in bispo&iﬂg af thi Gisciplinary procesdings

againat the appli%:mﬁ. We have ng g

SEpErtment al inqu;ity has put the og

Mot bhat celay ip holuing

Linguent ofricer to severe

|
harashipa, It wi.‘l‘,.i U8 girricult ror hiam to have recollections

arter 23 years asout the matters, w

hich took plece in 197172,

Some or the withnesses, who cogly hde come tutwarg te SEpoae
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in his oeience might e uvean or mey not pe avallsule ror

the rsason thm# they have retire@ anu settleu at cirrarent
\

pleaces not knaﬁn to the applicant, Even witnesses, who may be

availecle, mayiaat t2 mole te regollect correctly the chain

of gvents with Lhiah they were not wirectly coenneciec, Ap ot

from that, oelsy may ceyse mental torture te the gelinquent
ofricer, for tbis reason, we w
wepartmental proceecingd wirdch
however, uneble toc pass such an proer vecayse the spplicent

hes not clmimuu§any reliel to that 8. ect. B thet s it REY o
|

& inclimad to guash the

not yet taken agi e are,

|
Wwe consiuer in}apprapriata Lo wispose o tnie applicution
\

with the .ollowing wirectionste

(1) - Tha r34panuants are wirglteu to ulspose o the

alsciplinaey inguiny withiﬁ—thrsI months stom the nats or

Comaunication or this oroer, tailing which the same shall stang Guashea
ana the applicent shall o entitle to all service oenarils as i€ ao pr
procesaing was penaing againet hif,

(2) in case the disciplinary |proceeuing is crought to a
cunclusion, as par oirection givem avove anc the 2pplicant

1s sbsolven of the charges r:aéao ayuinst hig, he shall oe

entisleu to iull pay anu allewsncds for the pericu of his

suspension minus the suosistence dllowsnce alreaoy paia,

(3) The rec?amsnaation 0 the U.P.C,.(sealed cover) shoule be
opaned and actaaiupen. The aspplicapt shall be ziven prometion

if sa recommended by the U,P.C, wikh erract from the dats

nls next junior ﬁas Lesn promoted with all consaguential
benarits, includ#ng arrears of pay, He shall also be considered
for promotion to‘ﬁuxt higher grade by the U,P.C., on the basis

of the record aveilsble, if he is |$0 entitleo cerore She
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date of his superannuaifon ije. on 1.1,1995, He shall be
given the said promotiop with retrOSpective effect, In case
byt b ornir Jotimelion
passing of swth an examinztion be essentiall_then in that case
the apgplicant shall be|gntitled to notional fixation of pay

in the next higher gradé, so as to entitle him to terminal

benefit on the basis thereof,

There will be no orders as to cost

Uy e £ L

Member(d). Member (A) N




